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IN THE CENTRAL ADNMINISTRATIVE TRIBUNAL
.',;.:\1‘ e
HYDERABAD BENCH : AT HYDERABAD

0.A. 1376/93 ‘ , Dt, of Decision : B8.12.93

5.P. Rama Rao - « ¢ Rpplicant

T

Vs

1. The Superintendent of Police,
Central Bureau of Investigation,
3PE, 8=44-1, Chinnswshtonr,
H sakhapatnam=-530 017. + « Respondent.

Lounsel for the Applicant : Mr, S.A., Razzag

. Counsel for the Respondent : Mr. N.R. Devaraj, A
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THE HON'BLE JUSTICE SHRI Y. NEELADRI Rﬂg'EHUICE CHATRMAN
THE HON'BLE SHRI R. RANGARAIAN : - MEMBER (ADMN.)
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0A.1376/93

Judgement

( As per Hon, Mr, Justice V. Neeladri Rao, Vice-Chairman )

N

Heard Sri S.A.\Razzqd,'léarned counsel far the
applicant., and Sri\N.R.Devaéajq Sr,.CG8C for the Respendents,
2., The respon&ant'had diuan a requisition to the Employ- PN
ment Exchange, Uisakhﬁpatnam, requesting the iatter to
sponsor candidates for the pos &5 of Foot Constables, The
name of the applicant was also sponsored and he alonguwith b
some others were selected for the said post, The terms of
appointment as per memo dated 29-10-1933 u&ﬁ:;anveyed to.
the applicant and he was given one week time to report for

duty if he is aggégble for the said terms. When on receipt

of the same the applicant repurted,aﬂﬂ he was net permitted

to join an the ground that he was ogveraged. Then this DA
was filed praying for a deciaration that the action of the
respondent in not allowing the applicant to submit his
acceptances and ﬁo repoft tﬁ duty in pursuance ﬁf the
memorandum dated 29-10-1993, ggkillegal, arbitrary, and ~*~ T
violation of Principle of Natural justice,

3. Notice before admission of this OA was ordered on

3-11-1893., 0Oqn fhe sameg day, an interim order was passed

as under :

"Until further orders, no aone below the applicant
in the panel shﬁuld be appointed,®
4, Today ihis DA was advanced at the reguest for the
applicant, Sri 5,A, Razzaq, learned counsel for the applicant
submitted that no order is necessary in vieu UP(§§§§§ dated
26-11—93 issued by the respondent,
5. Accnrdingly.thia‘DA is closed, No costs,

52\4:;i2;;;;;;;_#——4i? : (V. Neeladri Ran) |
i , \ i .

ember (Admn) Vice Chairman

Dated : December 8,93
Dictated in the open court % \ Ol/
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IN THE CERTPAL ADMINISTRATIVE TRIBUNAL
RABAD BEAXCH HYDERADAL ™~
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THE HON'BLE MR,JUSTICE V. NELLADRI RAO
VICE-CHATI EMAN

D

THE HOW'BLLE MR .3eBeGORTHI :MEMBER(A)

D

. THE HON'BLE -MR|}T,CHANDRASEKHAR REDDY -

. MEMBER(.J)
AND

/—‘."’
THE HON'BLE MR.R.RANGARAJAN $MEMBER(A)

'Datedzjs - [1=1993

ORLER/JFUEGMENT s

M.A/R.B/C.B.No.

O.A.No, 115"1g{q@5

T.A.No, ( W.P. )

Admitred and Interim dlIECthUS
issue/d.

alloyed.

Disgosed of with directions.

Re jected/Ordered.

No order as to costs,

'qfﬁcggjffi.i






